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iving and paying inoney on behalf of 

ilar agreements through the Governor 
r in Council of Bombay wit11 relation to 
acted a t  the Treasuries a+ Madras and 

d the office of Sub-Treasurer at Fort St. George and the office of Sub-Trea- ; 

ese offices has for some tinze past been and is now under the said agree- 
ts carried on and transacted by the said Bank of Bengal, Bank of Madras 

ssurer tlie receipt of the Sub-Treasurer mas required, the receipt of the 
Secretary 
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ACT No. XXIX OF 1863. 

Secretary of the Bank of Bengal or of tlie Secretary of the Bank of Madras or 
of the Secretary of the Bank of Bombay, as the case may be, is a good. and 
sufficient receipt and discharge to the person to whom the same is given : and 
whereas it is desirable that these doubts should be removed ; It is enact.ed as 
f'olloms :- 

I. The receipt of the Secretary of the Bank of Bengal, of the Secretal-y 
of the Bank of Madras, and of the Secretary of the Bank 

Eeceipts of Secretaries 
of the Banks to be good in of Bombay (as the case may be), granted under the 
lieu of those of the Sub- 
Treasurere at the l>resi- circunistances aforesaid, shall be deemed to be, and 
dencies. always to have been, as good and sufficient a receipt and 
discharge to the person to whoni the sanie is granted, as the receipt of the 
Sub-Treasurer of Fort William, or of the Sub-Treasurer of Fort St.George, or 
of the Sub-Treasurer of Bombay would have been if the office of the said 
Sub-Treasurer had not been abblished. 

11. In  every Act and Regulation in which the words Sub-Treasurer of 

All Acto in wlfich Fort Williaili, Sub-Treasurer of Fort St. George, or Sub- 
Sub.Treasurers at the Treasurer of Bombay occur in connection wit11 the pay- Presidencieo are named 

be read aB if the ment of money required to be paid to, or of any act re- Secretaries were named 
instead. quired to be performed by, any one of the said Sub- 
Treasurers, such Act or Regulation shall hereafter be read as if the words 
Secretary of the Bank of Bengrxl, Secretary of the Bank of Madras, and Secre- 
tary of the Bank of Bombay occurred therein, instead of the words Sub-Trea- 
surer of Fort William, Sub-Treasurer of Fort St. George, and Sub-Treasurer 
of Bombay respectively. 


